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(iv) PRICE OF PAppy

13.60 hrs.

SHRI K, MAYATHEVAR (Din-
digul): Mr. Chairman, Sir, the wheat
price had been raised on many occa-
sions by the Central Government.
Even a few weeks ago, the price of
wheat was further raised from Rs. 110
to Rs. 112.50 per quintal. The price
of paddy was not at all raised for
the past many years in gpite of the
conaistent and the continuous demand
made by the Government of Tamil
Nadu, specifically speaking and the
Chiet l4inister of Tamil Nadu and the
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southern rice growing gtates. As a
result of which, the rice growing
States are incurring heavy losses by
paying a higher price for paddy from
their own pocket. For instance, the
Tamil NWadu Government iz paying
Rs. 95 per quintal irrespective of the
amount fixed by the Centre, that is, a
sum of Rs, 77 only, which may conse-
quently result into irreparable loss to
the paddy growing States’ exchequer,
and in due course, the paddy produc-
tion itselt may be affected seriously,
due to this discriminatory policy fol-
lowed by the Central Government in
respect of the price of wheat vis-a-vis
rice.

As compared with rice, it would
appear that wheat enjoys both the
price subsidy and un input subsidy.
Under the circumstances, the Central
Government igs called upon and re-
quested on behalf of the Tamil Nadu
and the paddy growing States of the
South and the rest of the country to
consider to raise the paddy price and
subsidy for the same from the Cen-
tral Government for paddy growing
States,

(v) NEED FOR MORE FINANCIAL ASSIS-
TANCE TO iXYCLONE AFFECTED PEOPLE OF
ORRISA

SHRI RAMA CHANDRA MALLICK
(Jajpur): Mr. Chairman, Sir, I am
grateful to you for giving me an
opportunity and permitting me under
Rule 377 to mention the following
matter of urgent public importance
in the House today. Cyclonic whirl-
wind damaged the properties, houses
and caused death of 500 persons and
injury to severml hundred others in
my Parliamentary constituency Jaj-
pur, Cuttack in Korai and Danagadi
Blocks ang in Keonjhar district of
Orissa. The Chief Minister Shri Nil-
amani Routrey and the Revenue
Minister Mr. Pratap Chandra Mahan-
ty, the Special Relief Commissioner
of Orissa and other officials are tour-
ing the affected areas, taking all
possible help. A central team may
please be directed to visit the ares.
More financial assistance may please



